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·206. SHRI S. M. B .. NERJEE: Will 
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleucd to refer to the 
reply given to U nstarred Qelltion No. 1300 on 
the 25th November. 1969 regarding creation 
of fresh capacity by Mis. Hind Galvanising 
and Enginecrinll Company (P) Ltd. and 
state: 

(a> whether Government would reco-
gnise tl)c oil barrel manufacturing capacity 
of other entrepreneurs if they also become 
full, equipped and press Governmcnt to 
permit them to lake up Ihe mallufacturc of 
oil barrels ; Bnd .  . 

(b) if not, the reasons for showing special 
favour to MJs. Hinel i~i  and Engi· 
neering Co. (P) Ltd in recoanition of their 
capacity for the maqufac.ture of 40/45 
Bailon oil barrels during Ihe pendency of 
the industry on the banned list? 

THE M1NlSTI!R OF INDUSTRIAL 
DEVELOP14ENT. INTE/tNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A 
ARMED) : III) and (b). Allenlion is invi-
ted to pages 42 52 of the 851h Report of 
the Esti:nates Committee (Fourlb Lok 
Sllbba) prescnted on tbe 30th April, 1969. 
Government's views tOllelber witb an rcle-
v.nt dala and particulars pertainial to this 
ca.e have since been communicated to the 
Estim3tes Committee. Furlher recommen-
dations of the Estimates Committee are yet 
to be received and Government's decisions 
will be taken oqly thereJfler, 
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Uceased Capaclly or Oil Barrel 
MaDDtaeturing ouits. 

*208. SHRI SITARAM KESRI : Will 
the Minister of INDUSTRIAL DEVELOP-
MBNT, INTERNAL TRADE AND COMP-
ANY AFFAIRS be pleased 10 refer 10 the 
reply liven to Unst3rred Quqeslion No.4045 
on the 16th December, 1969 rellarding Bb-
arat Barrel and Drum Manufacturing C>. 
(P) Ltd. and state: 

(a' wha_t are tbe licensed capacities of 
olher oil bnrel manufacturing units in tbe 
country; 

(b) whether at tbe lime of determining 
the assessed capacities of these other oil 
liarrel manufacturing units in the country, 
Governmenl look the efficiency factor into 
consIderation at par with the Bharat Barrel 
and Drum M,lQufacturing Co. (P) Ltd.; and 

(cl if not, the reasobs for not following 
a uniform policy in determining the assessed 
capacity of each unit ? 

THE! MINISTER OF INDUSTRIAL 
PEVELOPMENT, INTERNAL TRADE & 
.\ND COMPANY AfrAUUI: (a) to (e) • 
Till. lic'Dt4ldGipacillel. or Ille otber barm 
1II11l1lfiol1U11II1IIl1111ro. 




